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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 54 of 2025
IN THE MATTER OF:

Yudhveer Singh Chauhan & Anr. ...Applicant
-Versus-
Uttarakhand Forest Department & Ors. ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO.08 SUB-GENERAL

MANAGER, UTTARAKHAND AGRICULTURE BOARD.

MOST RESPECTFULLY SHOWETH:

That this Hon’ble Tribunal is currently seized of the instant matter concerning
the issue of environmental violations in the implementation of a cold storage
project initiated by the answering respondent, Respondent No. 8, Office of Sub-
General Manager, Uttarakhand Agriculture Board, Dehradun (hereinafter, the
‘answering Respondent’). Further, it has been alleged that the implementation
of the said cold storage project involves the felling of healthy mango trees aged

40-50 years.

That this Hon’ble Tribunal issued Notice on 04.02.2025 to the Respondents for
filing a response/reply to the above captioned Original Application.
Accordingly, in terms of the above-mentioned Order dated 04.02.2025, the

answering Respondent herein is filing its detailed Reply Affidavit.

That save except for those which are matters of record, all averments,
statements, and submissions made in the above-mentioned Original

Application are disputed and denied as if traversed seriatim unless specifically
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admitted here in, and therefore no part of the Original Application should be

deemed to be admitted for want of specific denial.

That the answering Respondent most respectfully craves the leave of this
Hon’ble Tribunal to file a further or additional reply, if so necessitated by any
future development in fact or law, or if directed by this Hon’ble Tribunal in the

interest of justice.

That, at the outset, it is humbly submitted that the cold storage project under
question is a State Government initiative established under the Uttarakhand
Agricultural Produce Marketing (Development and Regulation) Act, 2011,
with the objective of developing world-class storage facilities for fruits and
vegetables such as apple, tomato, ginger, carrot, garlic, guava, peas, beans,
among others. The project is not merely a commercial undertaking but a vital
intervention aimed at strengthening food security and advancing farmer

welfare.

That, at the outset, it is humbly submitted by the answering Respondent that all
necessary permissions have been obtained, including the approval for tree
felling to establish the cold storage project, which is an urgent need to ensure
food security in the region, as well as to ensure minimal wastage of produce by
increasing their shelf life. In this regard, it is humbly submitted by the
answering Respondent herein that the establishment of the cold storage facility
with a capacity of 1000 MT, consisting of ten chambers of 100 MT each would
significantly augment the storage capacity for the huge quantities of produce
that are traded in the State of Uttarakhand for more than 300 days in a year.

Moreover, an improvement in the quality of the produce would greatly



contribute to the state's economy by providing better market rates for the
produce.

The answering Respondent herein humbly seeks to present the facts concerning
its project in the following paragraphs.

BRIEF FACTS

That the answering Respondent has been actively involved in facilitating and
processing the proposal for the cold storage project submitted by Respondent
No0.12. On 19.05.2022, a formal request was sent by the Krishi Utpadan Mandi
Samiti, Vikasnagar, Respondent No. 12 to the Uttarakhand Agriculture
Produce Marketing Board Respondent No.10, seeking permission to set up a
cold storage facility within its jurisdiction. The request highlighted the growing
need for such a facility due to the significant volume of perishable agricultural
produce being brought in from nearby regions, including Pachhadun, Chakrata,
adjoining parts of Himachal Pradesh, Tehri, and the Yamuna Valley of
Uttarkashi. It also emphasized the lack of proper post-harvest infrastructure,
particularly a cold storage facility for horticultural produce, leading to frequent
spoilage of produce and reduced income for farmers. A true copy of the letter
sent by the Vikasnagar Krishi Mandi Samiti is annexed and attached herewith

as ANNEXURE R/1.

That, in response to this request, the Uttarakhand Agriculture Produce
Marketing Board extended its support to the proposal, recognizing the
economic and environmental benefits of the project. The Uttarakhand
Agriculture Produce Marketing Board, therefore, did not raise any objection
and acknowledged the project as a constructive step for the agricultural sector,

considering its role in promoting sustainable agricultural practices, reducing
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10.

11.

post-harvest losses, and improving the overall resilience of the farming

community.

That, subsequently, the Deputy General Manager (Electrical/Mechanical)
addressed a communication to the Respondent No. 10, Uttarakhand
Agricultural Produce Marketing Board regarding the financing of a 1000 MT
capacity cold storage facility for fruits and vegetables in Vikasnagar Samiti
through NABARD, with the objective of safeguarding the produce from
spoilage. Pursuant thereto, estimates were prepared for funding through the
National Bank for Agriculture and Rural Development (NABARD), which
amounted to Rs. 926.75 lakhs, including provisions for a solar power plant grid
so as to render the proposed cold storage facility energy-efficient. A true copy
of the letter dated 02.08.2022 sent by the Deputy General Manager
(Electrical/Mechanical) to the answering Respondent has been appended

herewith as ANNEXURE R/2.

That the proposal for the establishment of a 1000 MT cold storage facility was
considered by the Chief Secretary in the meeting of the Expenditure Finance
Committee of the State held on 17.11.2022, wherein issues such as the
requirement of the project, availability of land, scheme provisions, and opinion
of the State Planning Commission were deliberated. Ultimately, the cost of the
scheme was approved at Rs. 885.94 lakhs, subject to certain conditions
regarding its operation. A true copy of the Minutes of Meeting dated

08.12.2022 is appended herewith as ANNEXURE R/3.

That, for the selection of suitable land for the said project, a Joint Inspection

was conducted, wherein it was observed that land measuring 55 m. x 45 m. was
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available near the rear gate of the Mandi premises. It was further noted that 32
mango trees were standing on the said land and that the establishment of the
cold storage facility would require clearance of the trees after obtaining the
requisite permissions from the competent Department. A true copy of the Joint
Committee Inspection Report dated 04.12.2023 is appended herewith as

ANNEXURE R/4.

That, in view of the Joint Inspection Report dated 04.12.2023, the Secretary,
Agriculture Production Market Committee, Vikasnagar, wrote to the District
Horticulture Officer, Dehradun, informing him that permission would be
required to fell 32 mango trees for the establishment of cold storage project by
the Marketing Board in the premises of Naveen Mandi Sthal Vikasnagar. A
true copy of the Letter dated 11.12.2023 has been appended herewith as

ANNEXURE R/5.

That, consequently, the Horticulture Mobile Squad, Center Vikasnagar,
Dehradun, inspected the subject area and provided its inspection report, basis
which it was opined that, in public interest, there was no objection to the felling
of the trees. However, permission from the Forest Department would be
required. To this effect, the District Horticulture Officer, Dehradun, informed
of the inspection to the Secretary, Agriculture Production Market Committee,
Vikasnagar on 27.02.2024. A true copy of the Letter dated 27.02.2024 has been

appended herewith as ANNEXURE R/6.

That, subsequently, the Office of the Chief Horticulture Officer, Dehradun,
wrote a letter to the Secretary, Agriculture Production Market Committee,

Vikasnagar, Dehradun, informing the latter that the trees are 40-50 years old
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and in poor condition. According to the in-charge's report and in the public
interest, the department has no objection to the felling of the said trees.
However, permission from the Forest Department is required before felling the
trees. A true copy of the letter dated 14.03.2024 has been appended herewith

as ANNEXURE R/7.

That on 20.03.2024, the Secretary, Agriculture Production Market Committee,
Vikasnagar, wrote to the Divisional Forest Officer, Kalsi, Dehradun, seeking
permission for felling of trees for the establishment of the cold storage project
at the new mandi site in Vikasnagar. It was informed that the chosen location
has 66 trees in total, including 02 Sheesham, 07 Tun, 06 Eucalyptus, 01 Khair,
and 03 dry trees. Further, the valuation of the trees is to be undertaken prior to
their felling. Accordingly, a request has been made to assess and provide the
valuation of the aforementioned 66 trees, including 02 Sheesham, 07 Tun, 06
Eucalyptus, 01 Khair, and 03 dry trees, along with the 47 mango trees. A true
copy of the letter dated 20.03.2024 has been appended herewith as

ANNEXURE R/8.

That the Forest Range Officer, Choharpur Range, Sahaspur, wrote to the
Divisional Forest Officer, Kalsi, through the Sub Divisional Forest Officer,
Sahaspur, on 15.04.2024 regarding evaluation and permission for felling of
trees located at New Mandi Site, Vikasnagar. Accordingly, the valuation of 66
trees has been provided, amounting to Rs. 3,20,357/-. A true copy of the letter

dated 15.04.2024 has been appended herewith as ANNEXURE R/9.

That the subject land was re-inspected by the Sub Divisional Forest Officer,

Sahaspur, on 11.07.2024, after which the Sub Divisional Forest Officer,
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Sahaspur, informed the Sub Divisional Magistrate on 01.08.2024 that a
clarification had been sought regarding the nature of the land by the Agriculture
Production Market Committee, Vikasnagar, on 29.07.2024. However, no such
clarification was provided. Thus, a request was made that such clarification be
provided at the earliest. True copies of the Letters dated 01.08.2024 and

29.07.2024 have been appended herewith as ANNEXURE R/10 (Colly).

That on 06.08.2024, the Agriculture Production Market Committee,
Vikasnagar, informed the DFO, Kalsi, that according to the report of Revenue
Sub Inspector, Tehsil Vikasnagar, dated 05.08.2024, the land of Agriculture
Production Market Committee Vikasnagar is “agricultural land”. A true copy

of the letter dated 06.08.2024 has been appended herewith as ANNEXURE

R/11.

That the Chief Horticulture Officer, Dehradun, vide communication dated
19.09.2024, informed that since the subject land relates to construction in an
urban area, a Joint Inspection Committee was to be constituted comprising the
Junior Engineer, Forest Department, Revenue Department, Mandi Parishad
Vikasnagar, and the Horticulture Department. It was further conveyed that
subsequent action would be taken on the basis of the report of the said
Committee. A true copy of the letter dated 19.09.2024 is appended herewith as

ANNEXURE R/12.

That, pursuant thereto, the said Joint Inspection Committee carried out a
detailed site inspection on 04.10.2024 and, thereafter, submitted its report dated
18.10.2024. The report recorded that 18 mango trees were situated directly

within the proposed construction site and were found to be in a dilapidated
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condition, having become unproductive and no longer bearing fruit due to
prolonged neglect. A true copy of the Joint Inspection Report dated 18.10.2024

is appended herewith as ANNEXURE R/13.

That on 19.11.2024, Chief Horticulture Officer, Dehradun granted permission
to fell trees under Section 4 of the Uttar Pradesh Tree Protection Act, 1976 (as
applicable in Uttarakhand). It is apposite to mention here that this permit was
valid for a period of 15 days from the date of issuance. Additionally, the
answering Respondent was asked to plant twice the number of felled trees. has

been appended herewith as ANNEXURE R/14.

That subsequently, a valuation for the trees was also provided by the DFO,
Kalsi, for the 18 trees on 27.11.2024, and, thereafter, approval for
cutting/auction of the said 18 trees was granted and communicated by the
Uttarakhand Agricultural Production Marketing Board, Rudrapur, vide letter
dated 07.12.2024 addressed to the Secretary, Agriculture Production Marketing
Committee, Vikasnagar. A true copy of the letter dated 07.12.2024 has been

appended herewith as ANNEXURE R/15.

That the permission for felling of trees, originally granted on 19.11.2024, was
further extended for a period of one month by the Chief Horticulture Officer,
Dehradun, vide order dated 18.12.2024, thereby permitting cutting of the trees
till 18.01.2025. A true copy of the Extension of Permission dated 18.12.2024

has been appended herewith as ANNEXURE R/16.

That in order to maintain procedural and financial transparency, the answering

Respondent, through the Krishi Utpadan Mandi Samiti, Respondent No. 12,
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issued a public auction notice dated 20.12.2024 for the disposal of the felled
mango trees. The notice was published in widely circulated newspapers,
including Amar Ujala and Dainik Jagran. A true copy of the public auction

notice is annexed and attached herewith as ANNEXURE R/17.

That owing to meeting the prerequisite of evaluation of the trees to be felled by
the Forest Department which was carried out on 19.11.2024 as well as the grant
of approval for felling/auction by the Marketing Board which was given on
07.12.2024, a request was made by the answering Respondent on 09.12.2024

for extension of the felling permit by one month.

That in strict compliance with the condition stipulated in the permission letter
dated 19.11.2024, the answering Respondent has duly undertaken
compensatory plantation by planting twice the number of felled trees, i.e., 36
Mango (Mangifera indica) saplings, on 15.02.2025 at the designated site. The
answering Respondent has further assumed full responsibility for the care and
protection of the said saplings, and in the event of the mortality of any sapling,
the same shall be duly replaced. Below is the tabulated record of the geo-
coordinates of all 36 Mango saplings planted by the answering Respondent,
maintained in strict adherence to the requirement of verification. A true copy
of the photographs of newly planted saplings, along with the geo-coordinate

record, has been appended herewith as ANNEXURE R/18.
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SI. No. Species Common Name | Latitude | Longitude
1. | Mangiferaindica Mango Tree 30.462733° | 77.768041°
2. | Mangifera indica Mango Tree 30.462577° | 77.767905°
3. | Mangifera indica Mango Tree 30.4627° | 77.768166°
4. | Mangifera indica Mango Tree 30.462645° | 77.768151°
5. | Mangifera indica Mango Tree 30.462541° | 77.767836°
6. | Mangifera indica Mango Tree 30.462772° | 77.768111°
7. | Mangifera indica Mango Tree 30.462578° | 77.767805°
8. | Mangifera indica Mango Tree 30.462686° | 77.768078°
9. | Mangiferaindica Mango Tree 30.462686° | 77.768017°
10. | Mangifera indica Mango Tree 30.462543° | 77.767864°
11. | Mangifera indica Mango Tree 30.462603° | 77.767986°
12. | Mangifera indica Mango Tree 30.462566° | 77.767928°
13. | Mangifera indica Mango Tree 30.462713° | 77.768029°
14. | Mangifera indica Mango Tree 30.462745° | 77.768156°
15. | Mangifera indica Mango Tree 30.462778° | 77.76815°
16. | Mangifera indica Mango Tree 30.462569° | 77.76792°
17. | Mangifera indica Mango Tree 30.462525° | 77.767795°
18. | Mangifera indica Mango Tree 30.462569° | 77.767945°
19. | Mangifera indica Mango Tree 30.462652° | 77.76796°
20. | Mangifera indica Mango Tree 30.462718° | 77.768157°
21. | Mangifera indica Mango Tree 30.462617° | 77.767975°
22. | Mangifera indica Mango Tree 30.462606° | 77.767995°
23. | Mangifera indica Mango Tree 30.462738° | 77.768068°
24. | Mangifera indica Mango Tree 30.462648° | 77.768127°
25. | Mangifera indica Mango Tree 30.462784° | 77.768142°
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26. | Mangifera indica Mango Tree 30.462719° | 77.768031°
27. | Mangifera indica Mango Tree 30.46265° | 77.768023°
28. | Mangifera indica Mango Tree 30.462771° | 77.76802°
29. | Mangifera indica Mango Tree 30.462579° | 77.767959°
30. | Mangifera indica Mango Tree 30.462641° | 77.767948°
31. | Mangifera indica Mango Tree 30.46263° | 77.768034°
32. | Mangifera indica Mango Tree 30.462557° | 77.767939°
33. | Mangifera indica Mango Tree 30.462656° | 77.768056°
34. | Mangifera indica Mango Tree 30.462543° | 77.767837°
35. | Mangifera indica Mango Tree 30.462525° | 77.767817°
36. | Mangifera indica Mango Tree 30.462762° | 77.768039°

That, in furtherance of the State Government’s decision to establish a 1000 MT
capacity cold storage facility at Vikasnagar, the answering Respondent Board
has been coordinating with the Agriculture Production Market Committee,
Vikasnagar, and other concerned departments to ensure compliance with all
statutory requirements. It is respectfully submitted that necessary applications,
including for Consent to Establish (CTE), were duly processed through the
Market Committee as the implementing body. The Board has consistently
guided and supervised the process to ensure that statutory clearances are
obtained in accordance with law. A true copy of the application for Consent to

Establish has been appended herewith as ANNEXURE R/19.

That it is also pertinent to submit that the answering Respondent Board has
scrupulously followed the due process prescribed under law and at no stage has
any tree been auctioned, felled, or removed without obtaining prior permission

from the competent authorities. The answering Respondent has also ensured
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that all steps are taken transparently and in compliance with the applicable

statutory framework.

That the answering respondent humbly reiterate that the proposed cold storage
project has been conceptualized by the answering respondent not merely as an
infrastructural facility, but as a strategic intervention to strengthen the
agricultural marketing system of the State. The project is designed to minimize
post-harvest losses, enhance farmers’ income, and provide modern storage and
marketing facilities. The answering respondent further envisages the project as
a nodal center for imparting technical guidance and training to farmers,
encompassing improved practices across the entire value chain, from

production to marketing.

That, in addition to the above, it is most humbly submitted that the cold storage
facility is envisaged with state-of-the-art technology which is integrated with
environment friendly CFC-free refrigerant, freon based refrigeration system,
eco-friendly PUF panels, zero depletion solutions, 100 mm thick PUF panels
with 40 kg/m?3 density and an on grid solar roof top 25 kW plant. All these
features have been considered in detail in the Detailed Project Report prepared
for the Vikasnagar Krishi Mandi, Respondent No. 12, by M/s Agcon Engineers

Pvt. Ltd.

That having regard to the facts and circumstances detailed hereinabove, it is
most respectfully submitted that the present Original Application is bereft of
any merit and deserves to be dismissed at the threshold, as the balance of

convenience squarely lies in favour of the answering Respondent.
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AND FOR THIS ACT OF KINDNESS, THE RESPONDENT SHALL AS

IN DUTY BOUND EVER PRAY.

Date: 10.09.2025
Place: Dehradun
DRAWN AND FILED BY:

Vedant Bijalwan and Abhishek Darmora

Advocates for the Respondent No. 8

298, Lane No.5, Swarna Ganga Enclave,

Doon University Road, Dehradun, Uttarakhand

Mobile No.: +91-8077742194, E-mail: office.hpla@gmail.com
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Date: 19/05/2022
To,
Managing Director,
Uttarakhand Agricultural Produce Marketing Board
Rudrapur (Udham Singh Nagar).
Sir,

Mandi Samiti Vikasnagar is mainly a fruit and vegetable market. In which farmers
of Pachhadun, as well as farmers of the Yamuna region of Chakrata, Himachal,
Tehri, and Uttarkashi come to sell their fruits/vegetables. When a large quantity
of fruits/vegetables comes to the market, the fruits/vegetables that are left for sale
get spoiled. Due to this, farmers, traders suffer financial loss, as well as the market
suffers financial loss. It is necessary to construct cold storage in the market area
to protect the fruits/vegetables of the farmers from getting spoiled. On one hand,
by constructing cold storage, the fruits/vegetables of the farmers can be saved
from getting spoiled, due to which they will get financial benefit on the sale of
fruits/vegetables; on the other hand, the income of the market will increase in the
form of market fee and Vikas Sans on the sale of fruits/vegetables. Also, if the
cold storage is given on rent, the income of the Mandi will increase in the form
of rent. Sufficient space is available in the Mandi premises at the back side,
adjoining the employee quarters, for the construction of cold storage.

Therefore, in the interest of farmers, please take necessary action for the
construction of cold storage as mentioned above. The arrival of fruits and
vegetables in Vikasnagar Mandi for the last five years is enclosed.

Attachment - Quotation.
Yours sincerely,
Chairman
Agricultural Production Market Committee
Vikasnagar (Dehradun)
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Copy:- To the following for information and necessary action-

1. General Manager (Technical), Uttarakhand Agricultural Produce Marketing
Board, Rudrapur (Udham Singh Nagar).

2. Deputy General Manager (Technical), Uttarakhand Agricultural Produce
Marketing Board, Dehradun.

3. Deputy General Manager (Special), Uttarakhand Agricultural Produce
Marketing Board, Dehradun.
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Date: 02.08.2022
To,
Managing Director,
Uttarakhand Agricultural Produce Marketing Board,
Rudrapur.

Subject: - Regarding financing of 1000 MT capacity cold storage for fruits and
vegetables in Vikasnagar Mandi through NABARD.

Respected Ma’am,

Please inform that Secretary, Krishi Utpadan Mandi Samiti Vikasnagar has
informed through his office letter No. ....... /2022-23/74 dated 19.05.2022 that
due to the sale of fruits/vegetables by the farmers of Pachhvadun as well as the
farmers of Chakrata, Himachal, Tehri, and Yamuna Valley of Uttarkashi in
Vikasnagar Mandi, there is a high inflow of fruits and vegetables in the market.
Due to the non-sale of complete fruits/vegetables in the market, the remaining
fruits/vegetables get spoiled, causing financial loss to the farmers, traders, as well
as the market. To protect these fruits/vegetables from getting spoiled, it is
necessary to construct a cold store in the market premises itself. This will increase
the income of the market in the form of market fee and development cess on the
sale of fruits/vegetables along with the farmers. Under this, the estimate has been
prepared by making provision of PEB structure, internal and external water
supply, cold room machinery of 1000 MT capacity (100 MT x 10 nos.), 160 KVA
transformer, 125 KVA DG set, 25 KWP on grid solar power plant, and internal
and external electrification. The estimate has been prepared on the basis of DSR
2018, UPPWD, previously accepted rates in the department, and current market
rates, according to which the cost of the estimate comes to Rs. 962.75 lakh,
including GST consultancy, 4 percent contingency, and UPCL supervision, etc.

Therefore, as per above, a revised estimate of Rs. 962.75 lakh is being prepared
and sent to you with the request that you please send it to the Director of
Agriculture at your level for getting it funded from NABARD.

Enclosed: As per above

Yours truly

Deputy General Manager (V/O)
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Expenditure Finance meeting held on 17.11.2022 under the chairmanship of

the Chief Secretary for approval of the estimate of the cold storage

construction scheme of 1000 MT capacity.

Minutes of Committee Meeting

The said proposal was discussed in the meeting of the Expenditure Finance
Committee held under the chairmanship of the Chief Secretary on 17.11.2022.
The following officers were present in the meeting: -

1.

Shri B.B.R.C. Purushottam, Secretary, Agriculture and Farmers Welfare
Department, Uttarakhand Government.

Shri Rohit Meena, Additional Secretary, Planning Department, Uttarakhand
Government.

Mrs. Amita Joshi, Additional Secretary, Finance Department, Uttarakhand
Government.

Shri Ganga Prasad Pant, Technical Expert, State Planning Commission,
Uttarakhand.

Shri D.D. Dalakoti, Advisor (Engineering), State Planning Commission,
Uttarakhand.

Shri Vijay Kumar, GM (Technical), Uttarakhand Agricultural Produce
Market Council, Uttarakhand.

Shri N.P. Singh, D.G.M., Uttarakhand Agricultural Produce Market Council,
Uttarakhand.

Need and justification of the work: In view of the need for a cold room in

Vikasnagar Mandi for safe storage of fruits and vegetables that are not
completely sold by the farmers of Pachhwa Doon, Chakrata, Himachal,
Tehri, and Uttarkashi, an estimate has been prepared for the construction of
a cold room of 1000 MT capacity.

Availability of land: The department has informed that land is available free

of cost for the scheme.
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Scheme Provisions: The scheme has provisions for a 1000 MT capacity

(100 MT x 10) cold room, cold storage machinery, 25 KW solar power plant,
160 KVA transformer, 125 KVA DG set, internal and external electrification,
water supply, etc.

Opinion of the State Planning Commission for presentation in the

meeting of the Expenditure Finance Committee:

The meeting of the Departmental Expenditure Finance Committee was held
on 28.10.2022 under the chairmanship of the Secretary, Agriculture and
Farmers Welfare Department.

Soil bearing capacity was not assessed for the construction of cold storage.

Based on the estimation, the FEM structure and Roof Truss have been
designed.

Design and drawing have been done from a recognized institution without
VAT.

The estimate has been prepared based on rates fixed for Vikasnagar Block
in DSR-2018 and the current SOR.

The total plinth area of the proposed cold storage is 1492.42 sq.m and its
cost per square metre is Rs. 11,500.

Before starting the construction work, the design and drawings should be
prepared based on the actual bearing capacity of the entire work site and
should be checked by a recognized institution.

Drawing and design should be approved by the competent departmental
officer.

The Market Committee will choose to meet future recurring expenditure
from its own resources.

4.10 The cost details of the proposed scheme are as follows:-

Items DSR (Civil Electrical/Mechanical
Work) DSR NSI
Total Cost of 181.40 5.68 585.38
Work
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Work 5.44 0.17 -
Contingencies
@3%

GST - - 105.37

UPCL 2.00
Supervision &
Connection

Water Connection 0.50
Charges

Total 186.84 5.85 693.25

Grand Total 885.94

Total cost of the project is Rs. 885.94 lakh

5. Decision after detailed discussion in the Expenditure Finance

Committee:

Regarding the scheme in question, a presentation was made by the Administrative
Department before the Expenditure Finance Committee, and the provisions were
discussed in detail. The Expenditure Finance Committee gave directions for the
implementation of all the works proposed in the estimate in accordance with the
prescribed standards.

On the request of the Secretary, Agriculture and Farmers Department, after due
consideration by the committee, in the light of the above, the cost of the scheme
was approved as Rs. 885.94 lakh (as per clause-4.10) with the following
restrictions: -

5.1 Cold storage will be operated in 24x7 working hours by PPP mode/private
institution, or traders' organization. It should never be kept under the
operation of the Mandi Parishad.

5.2 Only that much amount should be spent on the work as per the item.
Expenditure more than the amount approved should never be made.

5.3 The construction materials, such as sand, gravel, road, cement, steel bars,
structural steel, and other construction materials used must be tested from
time to time in a NABL-accredited laboratory as per the standards of IS
Code.

5.4 Third-party quality testing of construction work must be ensured.
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In the estimation, rates of DSR 2018 have been taken, and items and
specifications have also been mentioned accordingly. Condition of change
in specifications and rates. There may be a change in the total approved cost
of the work. In such a situation, the approval of the head of the
administrative department will inevitably be mandatory for the technical
approval of the work organization plan. Therefore, while providing for
economy, only those items will be included in the estimate that are inevitable
items.

In addition to departmental rates, strict compliance with the Procurement
Rules, 2017, should be ensured for procurement and execution of works to
be done under non-scheduled items.

In the implementation of the scheme, action should be ensured as per cost-
effectiveness and energy efficiency.

Compliance with all necessary rules and regulations for the implementation
of the scheme should be ensured.

Special attention should be paid to fire safety provisions in the premises.

5.10 There will be no increase in the fees of the architect, etc., if the cost of the

project is revised.

Tightening of conditions contained in serial nos. 5.1-5.10 above of the
Expenditure Finance Committee and compliance should be ensured and 100%

compliance of the provisions of Procurement Rules-2017 and Government Order

No. ..... dated 21.07.2022 should be done.

This must be done in the Government Order issued in this regard.

In the end, the proceedings of the meeting were concluded with the vote of thanks
by the Chairman, the Expenditure Finance Committee to all the participants

present in the meeting.

Signed by Rohit Meena
Date: 07.12.2022, 16:19:07
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(Rohit Meena)

Additional Secretary
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Joint Inspection Report

Today on 04.12.2023, land selection for establishment of 1000MT (100MT x
10nos.) cold storage for fruits and vegetables in the new Mandi premises Krishi
Utpadan Mandi Samiti, Vikasnagar was jointly inspected by Mr. Shobhit Thalwal,
Junior Engineer (V/Y), Mr. Rahul Kumar, Junior Engineer (Civil), Uttarakhand
Krishi Utpadan Marketing Board, Dehradun, Mr. Anil Kumar Saini, Deputy
General Manager (V/Y), Uttarakhand Krishi Utpadan Marketing Board,
Dehradun, Mr. Rajveer Singh, Mandi Inspector, Mr. Pritam Degree, Mandi
Inspector and Mr. Ashok Kumar Joshi, Secretary, Krishi Utpadan Mandi Samiti,
Vikasnagar. During the inspection, it was found that the land required for the said
project was found only near the rear gate of the Mandi. The measurement of the
available land was found to be 55 m % 45 m. But 32 mango trees are planted on
the said land. To start the project, the entire land should be treeless. For this, after
obtaining permission from the concerned department, the process of cutting the
said trees has to be done at the Mandi level.

(Shobhit Thalwal) Junior Engineer (V/S) Agri Marketing Board, Dehradun.

(Rahul Kumar) Junior Engineer (Civil) U.K. Marketing Board, Dehradun.

(Anil Kumar Saini) Deputy General Manager (V/Y) U.K. Marketing Board,
Dehradun.

(Preetam Dimri) Market Inspector Market Committee, Vikasnagar

(Rajveer Singh) Market Supervisor Market Committee, Vikasnagar

(Ashok Kumar Joshi) Secretary Mandi Committee, Vikasnagar
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Date:11/12/2023
To,
District Horticulture Officer,

Dehradun.

Sir,

A cold storage is being constructed in the interest of the committee in the premises
of the new marketplace, Vikasnagar, by the Marketing Board, Construction Unit.
The place selected for the construction of the cold storage has 32 mango trees. It
is necessary to cut the said trees for the construction of the cold storage.

Therefore, in the interest of the committee, kindly grant permission for the felling
of 32 mango trees for the above construction.

Yours truly
Secretary,
Agricultural Production Market Committee,

Vikasnagar (Dehradun)

ITRANSLATED COPY/


sua30
Typewritten Text
/TRANSLATED COPY/


211 34

ANNEXURE R-6


sua30
Typewritten Text
ANNEXURE R-6


35

Dated: 27.02.2024
To,
The Secretary,
Agricultural Production Market Committee

Vikasnagar, Dehradun.

Subject: Regarding the felling of trees.

Sir,

Regarding the above subject, a letter has been sent to you through your office,
Letter No. ......... dated 27.9.2023 for felling of 15 mango fruit trees which are
obstructing the construction of two godowns in the premises of the new Mandi
Sthal Vikasnagar in the interest of the committee. In the context of the said letter,
the concerned Garden Mobile Squad Center, Vikasnagar, Dehradun, has provided
its inspection report to the office and informed that these 30 - 40-year-old trees
are standing in bad condition. The department has no objection to the felling of
the said trees in the interest of the state and in the report of the in-charge.
Permission of the Forest Department is required before felling of the trees.

Hence information notice is sent.

Yours truly

The Chief Horticulture Officer,
Dehradun.
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Date:14.03.2024
To,
The Secretary,
Agricultural Production Mandi Committee,

Vikasnagar, Dehradun.

Subject: Regarding the cultivation of fruit trees.

Sir,

On the above subject, a letter has been sent to you through your office Letter No.
...... dated 11.12.2023 for felling of 32 mango fruit trees which are obstructing
the construction of cold storage and marketing yard construction unit in the
interest of the committee in the premises of the New Market Place, Vikasnagar.
In the context of the said letter, the concerned Garden Mobile Squad Center,
Vikasnagar, Dehradun, has provided its inspection report to the office and
informed that they are 40-50 years old and are in bad condition. The department
has no objection to the felling of the said trees in the interest of the state and in
the report of the in-charge. Permission of the department is required before felling
of the trees.

Hence, the information is sent.
Yours sincerely

Chief Horticulture Officer,

Dehradun.
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Date: 20.03.2024
To,
Divisional Forest Officer,

Kalsi Forest Division,

Kalsi, Dehradun.

Respected Sir,

In the premises of the new Mandi site, Vikasnagar, construction of a warehouse
and cold storage in the interest of the committee is being done by the Marketing
Board, Construction Unit. At the place selected for the construction of the
warehouse and cold storage, there are 47 mango trees, 02 Sheesham trees, 07 Tun
trees, 06 Eucalyptus trees, 01 Khair tree, and 03 dry trees, a total of 66 trees. It is
necessary to cut the said trees for the construction of the cold storage.
Permission/No objection for felling of 15 mango trees by the Office Letter No.
...... dated 27.02.2024 of the Chief Horticulture Officer, Dehradun, and Letter
No. ....... dated 14.03.2024 for felling of 32 mango trees, a total of 47 mango
fruit trees have been provided by the Horticulture Department. Before felling the
trees, they have to be evaluated.

Therefore, kindly investigate at your level and get the permission for felling of
dried trees like Sheesham 02, Tun 07, Eucalyptus 06, Khair 01, and 03 dry trees
as per above, and get the total 66 trees, including 47 mango trees evaluated, and
make it available to this office so that the trees can be taken care of.

Yours truly,

Agricultural Production Market Committee,

Vikasnagar, Dehradun.
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Office of the Forest Divisional Officer, Choharpur Range, Sahaspur.
Letter No. 650 /9, Dated 15.04.2024
To,
Divisional Forest Officer,

Kalsi Land Conservation Forest Division, Kalsi.

By - Sub-Divisional Forest Officer, Sahaspur.

Subject: Regarding the evaluation and felling permission of trees located at the

new Mandi site, Vikasnagar.
Reference: Your letter no. 4671/9-1, dated 23.03.2024.
Sir,

Regarding the above subject, Mr. Satpal Singh, Forest Guard/Section Officer,
Ambadi Section, has been nominated to investigate the referenced letter. The
investigating officer has reported in his investigation report that the construction
of a warehouse and cold store is being carried out by the Marketing Board
Construction Unit in the premises of the new Mandi site, Vikasnagar, in the
interest of the committee. The location chosen for the construction of the
warehouse and cold store has 47 mango trees, 02 sheesham trees, 07 tun trees,
06 eucalyptus trees, 01 khair tree and 03 kokat trees, totaling 66 trees, which are
obstructing the construction. These trees are also marked in the shed plan of the
warehouse and cold store construction provided by the Mandi Samiti
(enclosed). The Agriculture Production Mandi Samiti, Vikasnagar, fully owns

these trees. The valuation details of the said trees are recorded as follows:

S.No. | Species/Nature | Girth (m) | Diameter Class | Category | Volume (cubic
meters) | Factor | Rate (Rs) | Amount (Rs) |
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| 1 | Tun Dry Standing | 1.80 | 5-6 | F | 2.720 | 01 2/3 | 27948.00 | 18632.00 |

| 2 | Tun Dry Standing | 1.00 | 3-4 | F | 0.807 | 01 2/3 | 8323.00 | 5549.00 |

| 3 | Tun Green Standing | 1.60 | 5-6 | F | 2.720 | 01 2/3 | 27948.00 | 18632.00 |

| 4 | Tun Green Standing | 1.45]4-5|F | 1.650 |02 2/3 | 17016.00 | 22688.00 |

| 5 | Tun Green Standing | 2.20 | 7-8 | F | 4.029 | 01 2/3 | 49925.00 | 33283.00 |

| 6 | Tun Dry Standing | 1.80 | 5-6 | F | 2.720 | 01 2/3 | 27948.00 | 18632.00 |

| 7 | Khair Green Standing | 1.40 | 4-5 | F | 1.104 | 01 2/3 | 36261.00 | 24174.00 |
| 8 | Mango Green Standing | 1.20 | 3-4 | F | 0.460 | 23 2/3 | 2871.00 | 44022.00 |
| 9 | Mango Green Standing | 0.852-3 | U |0.140| 23 1/3 | 675.00 | 5175.00 |

| 10 | Mango Green Standing | 1.50 | 4-5 | F | 0.890 | 01 2/3 | 5742.00 | 3828.00 |

| 11 | Sheesham Green Standing | 2.00 | 6-7 | F | 2.661 | 02 2/3 | 74287.00 |
99049.00 |

| 12 | Eucalyptus Green Standing | 1.00 | 30-35 | S | 0.536 | 03 01 | 4533.00 |
13599.00 |

| 13 | Eucalyptus Green Standing | 0.85 | 25-30 | S| 0.368 | 03 01 | 3102.00 |
9306.00 |

| 14 | Kokat Dry Standing | 1.00 | 3-4 | U | 0.510 | 03 1/3 | 3788.00 | 3788.00 |

| | ||| |Total: |66 | | Rs.320357.00 |

Therefore, the evaluation/inspection report is submitted for your perusal.
Attachment: As above.
Yours faithfully,
Forest Divisional Officer, Choharpur Range, Sahaspur.
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Copy to: Secretary, Agricultural Produce Market Committee, Vikasnagar, in
reference to their letter no. ./2024-641, dated 20.03.2024, conveying that the
entire process of tree felling by the Forest Department/Horticulture Department
should be completed in due course.
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E-mail: vikasnagarmandi@gmail.com
Agricultural Produce Market Committee, Vikasnagar
New Mandi Complex, Vikasnagar (Dehradun)

Letter No.: 50U010S0/2024-25/-832 Date: 29/07/2024

To,
Tehsildar,

Vikasnagar.

Sir,

Information is required by this office for departmental work regarding whether the land of
Mandi complex, Vikasnagar, is agricultural or non-agricultural. In addition to this, in the
Khasra (land record) number 00139 of the Mandi complex, the name of the account holder
'Krishi Utpadan Mandi Samiti Dehradun' is recorded, whereas the said land belongs to Krishi
Utpadan Mandi Samiti Vikasnagar.

Therefore, the Khasra of land part-1, account number 00139 and account number 00140 of
Krishi Utpadan Mandi Samiti Vikasnagar are being sent attached with this request, so please
make the information available accordingly and kindly correct the name of the account holder
in the records from Krishi Utpadan Mandi Samiti Dehradun to Krishi Utpadan Mandi Samiti
Vikasnagar.

Sincerely,

Secretary Krishi Utpadan Mandi Samiti Vikasnagar (Dehradun)

Enclosed: As above
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Office of the Sub-Divisional Forest Officer, Sahaspur Sub Forest Division,
Kalsi. Letter No.- 10/21-5, Kalsi,

Dated, 01/08/2024

To,

Sub-District Magistrate, Vikasnagar.

Subject: Regarding re-inspection and revealing the truth in the Agricultural
Produce Market Committee, Vikasnagar.

Reference: This office's letter no.- 60/21-5, Dated- 15.07.2024
Sir,

In reference to the above-mentioned subject, it is to inform that after the on-site
inspection by the sub-divisional forest officer, Sahaspur regarding the re-
inspection and clarification of facts in Agriculture Production Market Committee,
Vikasnagar, a letter was sent to clarify the status regarding agricultural/non-
agricultural land, but the type of land in question has not been clarified by Sub
Sub-divisional Magistrate, Vikasnagar.

Therefore, it is requested again that the information related to the type of the said
land be clarified for the purpose of investigation of the complaint, so that the
complaint can be resolved in a timely manner.

Sincerely,

Sub-Divisional Forest Officer,
Sahaspur Sub Forest Division,
Kalsi.

Copy to: Divisional Forest Officer, Kalsi Forest Division, Kalsi for information
and necessary action.

Sub-Divisional Forest Officer
,Sahaspur Sub Forest Division,

Kalsi.
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Office
Krishi Utpadan Mandi Samiti Vikasnagar
New Mandi Sthal, Vikasnagar (Dehradun)
Ref No. 846/2024 Date: 06/08/2024

To,
Divisional Forest Officer
Kalsi Forest Division

Kalsi, Dehradun.

Subject: Regarding the nature of the land of Vikasnagar Mandi premises.
Sir,

Kindly refer to the office letter no. 95/21-5, Kalsi, dated 01/08/2024, of the Sub
Divisional Forest Officer, Sahaspur Sub Forest Division, Kalsi, which is
addressed to the Sub-Divisional Magistrate, Vikasnagar, and endorsed to you. The
referred letter is concerning the type of land of the Vikasnagar Mandi premises.

In this regard, it is to inform that as per the report of the Revenue Sub-Inspector,
Tehsil Vikasnagar, dated 05.06.2024, the land of Krishi Utpadan Mandi Samiti

Vikasnagar is agricultural land.

Therefore, the said report is enclosed herewith for necessary action.

Yours faithfully,

Secretary

Krishi Utpadan Mandi Samiti
Vikasnagar (Dehradun)

Enclosed: As per the above report.
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Copy to: Sub Divisional Forest Officer, Sahaspur Sub Forest Division, Kalsi, for
information.

Secretary, Krishi Utpadan Mandi Samiti Vikasnagar (Dehradun).
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Office of the Chief Horticulture Officer, Dehradun.
Letter No. 2560 /V.P./2024-25/ Dated 19/09/2024

Order
Your letter no. 555/21-5/dated 17.08.2024 states that in pursuance of the
complaint letter of Shri Yudhveer Singh Chauhan, resident of Village-Chaub, P.O.
Gyula, Post-Mangta, action is required to be taken under the provisions contained
in Government Order no. 927/X-3.2012/21 (3) dated 30.11.2012, and the matter

has been forwarded to the department for necessary action.

In this regard, it is informed that since the subject matter pertains to construction
work in an urban area, a joint inquiry committee comprising the Forest
Department, Revenue Department, Mandi Parishad Vikasnagar, and Horticulture
Department is constituted as follows for investigation. Further action will be

taken based on the committee's report.
1.Junior Engineer, Vikasnagar
2. In-charge, Horticulture Mobile Unit Center, Vikasnagar
3.Revenue Department, Vikasnagar
4. Forest Division, Kalsi
5. Mandi Parishad, Vikasnagar
(Mahendra Pratap Shahi)

Chief Horticulture Officer, Dehradun.

Letter No. 2980/Above dated.
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Copy to:

Copy to the In-charge, Horticulture Mobile Unit Center, Vikasnagar, Dehradun,
with instructions to ensure coordination with concerned departments and provide

the site inspection report to the office after fixing a date for the site inspection.

Copy to the Junior Engineer, Vikasnagar, attached to the Headquarters, for

information and necessary action.

Copy to the Sub-Divisional Magistrate, Vikasnagar, Dehradun, with the request

to nominate an employee from your end for the said inquiry.

Copy to the Secretary, Mandi Parishad, Vikasnagar, Dehradun, for information

and necessary action as above.

Copy to the Divisional Forest Officer, Kalsi, Dehradun, for information and

necessary action as above.
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Joint Inspection Report

Office of the Chief Horticultural Officer, Dehradun. As per office letter no.
2560/D.P./2024-25/dated 19.09.2024, a committee constituted by the Chief
Horticultural Officer, Dehradun, carried out a joint on-site inspection of the
mango trees located in the premises of the Mandi Parishad Vikasnagar, Dehradun

on 4.10.2024. The inspection report is as follows:

1. There are a total of 32 mango trees in the premises, which are surrounded by a
10-foot boundary wall. Construction materials etc. have been collected there. Out
of these, 06 mango trees are on the roadside of the Mandi premises, which are
obstructing the road. And 17 mango trees are standing in the open space. And 09

trees are located inside the boundary wall.

2. According to the Mandi Parishad, the mango trees in the Mandi premises were

planted in the year 1992, which are about 32 years old.

3. The land of Mandi Parishad Vikasnagar is recorded as transferable land in the

revenue records, which is agricultural in nature.

4. The mango trees located in the premises are in dilapidated condition due to
lack of care and according to the Mandi Parishad, they are fruitless. Due to which

no revenue is being received.

5. It has been informed by the Mandi Parishad that a cold storage etc. building is
being constructed at the said site to increase the revenue of the state, which will

prove beneficial for the farmers of Pachwadoon.

6. It is proposed to fell the obstructing trees in the land selected for construction
in the said land. Considering the public interest and the interest of the farmers, it

1s necessary to fell the obstructing trees.
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7. Since the nature of the said land is agricultural, permission should be obtained

from the Horticulture Department as per the rules for felling the said trees.

Signatories:

1.(Anand Singh) Revenue Sub-Inspector, Vikas Nagar
2.(Satpal Singh) Forest Ranger, Kalsi Forest Division
3.(Intezar Ahmed) Forest Department, Choharpur Range
4.(Bachan Singh) In-charge Horticulture Officer, Vikas Nagar

5.(Ashok Joshi) Assistant Engineer, Agriculture Produce Market Committee,
Vikas Nagar, Dehradun

6.(Shobhit Badwal) Junior Engineer
7.(Rahul Kumar) Junior Engineer

8. (P.S. Rauthan) Senior Inspector, Office In-charge Horticulture Flying Squad
Center, Vikas Nagar

Office of the Chief Horticultural Officer, Dehradun
Letter No. 100/D.P./2024-25/dated 18/10/2024
To,
Chief Horticultural Officer,
Dehradun

Sir,
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Regarding your office letter no. 2560/B.U./2024-25 dated 19.9.2024, the joint
inspection report related to the aforementioned subject is enclosed for necessary

action.
Yours faithfully,
(Signatures of Concerned Officer)
(Name and Designation)

Chief Horticultural Officer, Dehradun
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Office of the Chief Horticulture Officer, Dehradun.
Letter No. / Tree Felling / 2024-25 /
Dated: 19/11/2024

Based on the inspection report of the constituted committee, permission is hereby granted for the felling of trees as
per the following details, exercising the powers conferred under sub-section (III) of Section 4 of the Uttar Pradesh
Tree Protection Act-1976 (as applicable in Uttarakhand):

Sr. Species Total | Diameter of | No. of Trees | Remarks as per In-charge
No No. of | Trees to be | to be Felled

Trees | Felled (in

in Plot | sq ft)

1. | Mango 32 4-5ft (5), 3- | 18 In Khasra No. 139, 18 mango trees are
4t (2), 7- obstructing the path and are in dilapidated
8ft (2), 4- condition, hence recommend for felling. 9 trees
5ft (1), 3- are inside the boundary wall, 2 on the roadside,
4ft (1), 4- and 7 outside the boundary.
5t (3), 3-
4ft (2), 6-
71t (1), 2-3
ft (1)

The permission for the felling of the said trees is granted under the following terms and conditions:

1. This felling permit will be valid for 15 days from the date of issue of the letter. The landowner must ensure
the felling of the said trees within this period.

2. Within 01 month from the date of issue of the letter, the landowner will have to submit an application for the
removal of timber and other forest produce as required, in accordance with the provisions of the Uttarakhand
Timber and Other Forest Produce Transit Rules-2012.

3. The felling of the said trees shall not be done before sunrise and after sunset.

4. The felling sites of the said trees can be inspected by any regional JEO/In-charge Horticulture Mobile Squad
Center or nominated employee of the Horticulture Department.

5. [If any fact in the application of the landowner for the felling of the said trees is found to be false at any time,
the felling permit will be automatically cancelled.

6. As per the provisions of Section 7 of the Uttar Pradesh Tree Protection Act-1976 (as applicable in
Uttarakhand), the landowner will plant twice the number of felled trees at their own expense at the identified
sites. The landowner will be responsible for the care and protection of the planted saplings, and if the planted
saplings die due to any reason, the landowner will be responsible for planting new saplings again.

7. According to the above, if the landowner expresses an inability to carry out the tree plantation work, the
Departmental tree plantation work will be done at the expense of the landowner.

8. According to the above, the landowner himself will be responsible for any kind of illegal felling at the felling
site. And action will be taken under the relevant sections of the said Act.
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The said felling permission has been issued after the recommendation and inspection of the in-charge. The
concerned centre in-charge will be fully responsible for the felling of the said trees. In case of violation of the
above conditions/restrictions, action will be taken under sub-section (1) of section 15 of the Uttar Pradesh
Tree Protection Act-1976 (as amended in Uttarakhand).
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Directorate
Uttarakhand Agricultural Produce Marketing Board,
Mandi Bhawan, Rudrapur (Udham Singh Nagar)

Letter No.: U.K.U.U.V.B./Vikasnagar/2024-1946

Date: 07/12/2024
To,
Secretary,
Agricultural Produce Market Committee,
Vikasnagar.
Subject: Regarding the felling of trees located in the Mandi Committee, Vikasnagar premises.

Reference may be made to the committee letter No. Kr.U.M.S./2024-25-1807 dated 28.11.2024
on the above subject, by which the Divisional Forest Officer, Tarai Forest Division, Kalsi, vide
office letter No. 91 dated 27.11.2024, has requested departmental approval for

felling/auctioning of trees after submitting a conditional report of valuation/felling.

Therefore, permission is granted for the felling/auctioning of 18 mango trees standing on the
land selected for the construction of a cold storage at Mandi site, Vikasnagar, with the condition
that all relevant acts and rules and other relevant provisions pertaining to the felling/auctioning

and transportation etc. of the said trees must be duly complied with.

(Nirmala Bisht)
General Manager (Administration)
Copy to:

1- Managing Director, Uttarakhand Agricultural Produce Marketing Board, Rudrapur for

information.
2- Divisional Forest Officer, Tarai Forest Division, Kalsi.

3- Deputy General Manager (Planning/Marketing) Uttarakhand Agricultural Produce
Marketing Board, Dehradun.
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Office of the Chief Horticulture Officer, Dehradun.

File No. 1889/P.P./2024-25/ Dated 18/12/2024

To,
Secretary,
Agricultural Produce Market Committee,

Vikasnagar, Dehradun.

Subject: Regarding the approval for felling of mango trees in the Market

premises, Vikasnagar.
Sir,

Please refer to your office letter no. 1120/K.U.M.R./2024/dated 09.12.2024 on
the above subject. In continuation of the referred letter, approval was granted for
the felling of 18 mango trees in the Market premises, Vikasnagar, vide office letter
no. 3254/dated 19.11.2024. However, due to the non-felling of the mango trees

within the stipulated time, an additional one month's time has been requested.

Therefore, in this regard, as per your letter, and according to condition number
one for the approval of felling 18 mango trees vide office letter no.
3254/V.P./2024-25/dated 19.11.2024, the felling permission letter will be valid
for one month from the date of issue, i.e., till 18.01.2025. After this date, the

permission will automatically be deemed cancelled.

Yours faithfully,

Chief Horticulture Officer,
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Dehradun.
Memo No.
Dated as above.

Copy forwarded for information and necessary action to:
1. In-charge, Horticulture Mobile Team Center, Vikasnagar.
2. Station House Officer, Vikasnagar.

3. Divisional Forest Officer, Kalsi.

Chief Horticulture Officer,

Dehradun.
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Agriculture Produce Market Committee Vikasnagar, Dehradun

Auction Notice

This is to inform the general public that the open bid auction of 18 mango trees
standing in the premises of the new Mandi site, Vikasnagar, will commence on
31/12/2024 at 12:00 PM in the presence of the Sub-Divisional
Magistrate/Chairman, Mandi Committee Vikasnagar. Interested individuals/firms
can participate in the auction under the prescribed terms and conditions and can
deposit the earnest money at the committee office between 11:00 AM and 12:00
PM. The terms and conditions of the auction can be viewed at the committee

office/notice board on any working day.

(Ashok Kumar Joshi) Secretary Agriculture Produce Market Committee
Vikasnagar (Dehradun)

(Vinod Kumar) Sub-Divisional Magistrate/Chairman Agriculture Produce

Market Committee Vikasnagar (Dehradun)

Office of Agriculture Produce Market Committee Vikasnagar (Dehradun)

Letter No.: Kr.U.M.S./Tender/2024/1127 Date: 20/12/2024
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Copy to:

1. Editor, Amar Ujala and Dainik Jagran, newspaper, with the request to publish
the above information in the minimum size column at government rates and send

the bill to the Secretary, Mandi Committee Vikasnagar (Dehradun).
2. For pasting on the notice board of the Office of Mandi Committee Vikasnagar.

3. For pasting on the notice board of the Tehsil Office.

Secretary Agriculture Produce Market Committee Vikasnagar (Dehradun)

Aner Yala 20/12/2022 [Note: This date appears to be a handwritten

signature/stamp date, possibly unrelated to the document's official date.]
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Service of reply for the Respondent 8 &

Vedant Bijalwan <vedantbijalwan1@gmail.com>
to yudhveer, anshulchauhan0025, Pccf-forest-uk, dfo_kalsi, mefcc, msul

Dear Sir/Ma'am,
Please find attached the Reply for the Respondent 8 & 10 in the mat

Thanks and Regards
Adv. Vedant Bijalwan

Labels

One attachment - Scanned by Gmail
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